FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF HARSH MACRO BUILDHOME PRIVATE LIMITED

RELEVANT PARTICULARS ?
1. | Name of corporate debtor Harsh Macro Buildhome Private Limited
2. | Date of incorporation of corporate | 05.12.2012
debtor
3. | Authority under which corporate | ROC Jaipur
debtor is incorporated / registered
4. | Corporate Identity No. / Limited | U45201RJ2012PTC040890
Liability ~Identification No. of
corporate debtor
5. | Address of the registered office and | Registered Office: Hall No. 7, BB-1, 7, 8, 9, 10, Suvaas Vijay
principal office (if any) of corporate | Bagh, Madhuban North, Tonk Phatak, Barkat Nagar, Jaipur,
debtor Rajasthan, India, 302015. (As per MCA Records)
Project Location: Khasra No./ Plot No.C-1, Village-
Budhsinghpura, Jaipur, Jaipur - 302011 (Rajasthan)
6. | Insolvency commencement date in | 11.12.2024
respect of corporate debtor
7. | Estimated date of closure of | 09.06.2025
insolvency resolution process %
8. | Name and registration number of | Name: Mr. Shreyansh Jain
the insolvency professional acting Registration No.: IBBI/IPA-001/IP-P-01683/2019 -2020/12727
as interim resolution professional
9. | Address and e-mail of the interim Registered Address: A-7 First Floor, Jodhpur Tower,
resolution professional, as | Dharmnarayan Ji Ka Hatta, Paota, Opposite Hotel Mapple Abhay
registered with the Board ,Jodhpur,Rajasthan ,342008
Email id: shreyansh.jain@mail.ca.in
10. | Address and e-mail to be used for Correspondence Address: Finvin  Turnaround  and
correspondence with the interim | Restructuring Private Limited situated at 605, 6th Floor, Sunteck
resolution professional Crest, Mukund Nagar Road,Andheri (E), Mumbai, MH - 400059.
Email id: cirp.harshmacro@gmail.com
11. | Last date for submission of claims | 25.12.2024
12. | Classes of creditors, if any, under | Class of Creditors — Allotees under Real Estate Project.
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional -
13. | Names of Insolvency Professionals | 1. Pawan Kumar Sharma (Reg No. IBBI/IPA-001/IP-P01679/2019
identified to act as Authorised | -2020/ 12645)
Representative of creditors in a 2. Kuldeep Kumar Gupta (Reg No. IBBI/IPA-001/IP-
class (Three names for each class) P02570/2021-2022/13943)
3. Sunil Kumar (Reg No. IBBI/IPA-001/1IP-P-02607/2021-
2022/14018)
14, (a) Relevant Forms and a. Web link: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized | b. Link:
representatives https://drive.google.com/drive/folders/1c3rdeqAzGyOtTeP8c
are available at: /PvmBSosL pNC20w?usp=sharing

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

corporate insolvency resolution
2024,

process of the Harsh Macro Buildhome Private Limited on December 11,
'




The creditors of Harsh Macro Buildhome Private Limited, are hereby called upon to submit their claims with

proof on or before December 25, 2024 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act

as authorised representative of the class i.e Class of Creditors — Allotees under Real Estate Projects in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties.

Shreyansh Jain

Interim Resolution Professional
IBBI/IPA-001/IP-P-01683/2019 -2020/12727
Validity of Authorisation of Assignment: June 30, 2025

Date: 12.12.2024
Place: Jodhpur
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.:2 6| crte o tdate in respedt, | 11.12.2024
16 7, | Estimated date of cosure of insolvency | 09,06,2025
01 || resolution process s
4 |8 |Name and registration number

of the | Name: Mr. Shreyansh Jain

| Insolvency professional acting as interim | Registration Mo.: 1BBI/IPA-D01/1P-P-01683/2019-2020/

il
0 ‘i resthon professional ¥izi |
8 i -t 9, '|Mazm e-mall of the interim resolition | Cor sence A Finvin Turmaround and
& ‘ professional, as registered with the Board ‘ Restructuring Private Limited situatedat 605, 6th Floor,
0 Sunteck Crest, Mukund Nagar Road Andheri (E), Mumbal,
] ea rs, MH-400052, Emall Id; cirp harshmacro@grall.com
B 'L O W | e e e ” AT = _—
] \"’ 10.| Address agr?ce&m :ge bﬁwt‘rj&nﬁd fnr“ Corresp Add Finvin Ti and
r:ufreigorﬁ efi Rest Private Limited situatedat 605, 6th Floor;
: DE in | esaiution  professional ; Suntech Cret, Mkund Nagar Road, Andhe (E), Humbl,
2 ‘Shatran J Ke i | MH-400058, Email Id: cirp.arshmacro@gmall.com
; Chilari’ (Dec (11,3t e for submissbon of covms | 25,1204 _____ B
; -aju’s {q a [ 12.| Classes of reditors, if any, under dause (B) | Class of Creditors — Allotees under Real Estate Project.
: J it X |l of sub-section (BA) of section 21,
g ayoung Indi- |ascertained by the intedm resolution
) derdogand L professional Has 1 i
) ; AN f Insolvency Professionals | 1. Pawan Kumar Sharma (Reg No. IBBI/IPA-001/IP-
) lt.etUbEﬂl'E‘ I ndzt:;ed ¢ to act a | Althorised | m;;?;fnzo:a-zuzon;’.wS)
| m'ld(GleBSh) | Representative of creditors iR 3 class | 2. Kuideep Kumar Gupta (Reg Nos TEBI/TPA-001/1P-
3 1 o | r ) PO2570/2021-2022/13943)
th',(the e | e s R €] | 3. sunit Kumar (Reg No. T8BI/TPA-DO1/IP-P-02607/2021-~
n Ding Liren), | 2022/14018)
5 fought war of S48 gaag | Wl 0 |
: 14./(3) Relevant Formsand . ) a.  Web link:https://iobi.g lip2ds
| crovimed the (b) Details of authorized | by Linkhttps://drive. googie.comyc 1c3reqhat
| pplaie Gukesh it | TePBC7PVINBSOSLPNCIOWusp=sharing
lwvorld chess ch- are avallable at: th_ - |
of 18. His trium- Notice is hereby given that the National Company Law Tribunal hias ordered the
his individual commencement of a corporate insolvency resolution process of the Harsh Macro
* I chess players Buildhome Private Limited on December 11, 2024, b
: rin their late 20s The creditors of Harsh Macro Buildhome Private Limited, are hereby calxd upon 2
3 gritand deter- submit their claims with proof on or before December 25, 2024 to the interi
resolution professional at the address mentioned againstentry No.10.
The financial creditors shall submit their claims with pro_cf by electronic %
only. All other creditors may submit the claims with proof in person; by postor®

electronic means,
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A financial creditor belongin

entry No.13 to act as authorised repre

Allotees under Real Estate Projadxln Fotm \
Submission of false ot misleading proofs of claim shall attract penalties.

g to a class, as listed against the entry No.
rised representative from amongd the three




